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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

OA No.3336/92
New Delhi this the 5th Day of January, 1994.

Shri N.V. Krishnan, Vice-Chairman
Shri B.S. Hegde, Member (J)

1. The General Manager,
Northern Railway,
Baroda House,

New Delhi.

2. The Divisional Personnel Officer,

Northern Railway,
Delhi Division,
Near New Delhi Railway Station,

New Delhi. ..Applicants

- (By Advocate Sh. H.K. Gangwani, though none appeared).

Versus

1. The Presiding Off
Central (iou‘l"nnm'f.“r

Labour Court,
Mew Dolhi.
2, Indor Mohan S/0 sh 0o Ram
in I.CA No. it (Appligan
c°1 . /:lg.ivo-ngoqro 91’”2.£1y.

3, Jnuhar Lal 8/0 Rupe Ra# (Appli
o il & c:u Applicant in LCA
Nizemudin, NS{'. ﬂ,ly.. fﬂﬁ.;:ig TR )

4, BRam Assrey S/0 .\.gu.u (
No, ygz Applicant 4n LCA
Subzi Mand{, -.1K'Q" No. 60/8, Rly.Colony,

5 Indox‘ ingh 8/0 Tek Chand, /0 Rl
i i » Cplony, Subzi Mandi, nzigf' o
(”p icant in LC.A No, 6/92),

6, lohn L2l 8/0 gh, Gm
g Ram (Appli
g.c’t: No, 131/91 B/0 Block nxﬂggmcz.::tp:::u.
rey Lagpat Nagar, New Delhi,

7, o-rwmh O Sh, Dew
LCA No, an Chend,(Applicent in
bl 'V 0 017 Malks Gy, Subzimandi,

8. Gur Charen 31 smgh ( plicant

in LCA No, 123/
Subxiaandj, p.lh:?/wo ”Qx' No, 66 &ly, Colony,

9, Chattor slngu?/O 8h, Gur Dial 2irah {Applicent

n LCA No, 3" ﬁ" o
» Livv
e o T 2 KR aly,
s o 2 ™, > o l x P%Yt' - ‘.wv'l’
o R Pe s tiemt
- == 4/ WU LOCO “oremsh, rx‘ﬁ',’iﬁi’.s"x
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il, Tera Chand 5/0 Sh, Ja! Ram plicant in LCA
No. 3,\ Rly. Qr, No.Ago-nfa Rly, Celony,

TKD, New Dclhi -

12, Suraj Ram 5/0 Sh. Dina Nath pllcant in LCA
No, 137/91) W/ .lt. 83-A/2 Hly, Col
TKD, Now o.m - 4 ey

13, Gian Ch Amar Singh (Applicent in LCA
No. uaf‘ :) iVo B.l Qr., 8/D m:fpcolony,
. " . - °

14, Ved Pxrakash 8/0 sh, Mandal Dass licent in 1cCA
No, 1:1/95)1§1’0 aly.Qr. No, 91 gp g.ly. Colony,
ew De -

15, Jai Kighan 8/0 sh, Bansidhar (Applicant in LCA
No, 142/91) R/O 2/103 Subhs “ﬁ , New Delhi,

16, ﬂlak Ral o TOPpan Dass licant in LCA
141/91?’3/0 iuy.Qt. No, 86 Am“lny. Cplony,
TKD, New Delhi -
17, Rn Murti S/0 Sh, Jagdhh Rai (Applicant &n 1CA
144/91) B0 Re x, No, = .
'l'KD vt Al Y. Q 8%/A Kly,Colony,

18, Khhm Chand §/0 Labh Chand (Applicant &n I.CA
. 14%/91) 55/ 0, !adalpar”ﬁu Delhi =

19, Shiv Rei Singh $/p sh, Gulasd Singh Uoplicmt
n LCA No, 409/9] . N . 3
& lony, sh.kurbu{twndh! T
« s Jagan Nath {Applicant in LCA No, e8%/91) w0,

Fl st No, 19<C, C.B. Block D-D,A. -’
Tower, Had Nagar New Delhi -A Ftlx';bt as

sll through their Authoriged Tesentativ
::éx: tep Rai, Central Gonx::,mt Lab:ut :

Ere Dplhi. s Respondents,

(By Advocate Shri B.S. Mainee)

ORDER (ORAL)
(Hon'ble Mr. N.V. Krishnan)

This O.A. has been filed by the General
Manager and the Division Personnel Officer, Northern
Railway to quash the orders dated 17.7.92  and
30.8.92 (Annexure A-1 and Annexure A-2 respectively)
and to direct the respondent No.l1 to decide the

preliminary objections before going into the merits.
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e Shri B8, Mainee, learned counsel for
respondents 4 & 5 points out that by the Annexure
A-1 order in LCA No.127/91 the Presiding Officer,
Centrgl Government Labour Court awarded a cost
of Rs.200/- to be paid by the Railway in each
case before the reply filed by the respondents
is taken on record. The Annexure A-2 order in
the same case is an order of the Labour Court
rejecting the application made by the Railways
for a review of the Annexure A-1 order. He submits
that the grant of cost is entirely within the
discretion of the Court and, therefore, an appli-
cation does not 1lie against these orders. tde
are satisfied that this objection is well taken.

In the circumstances this 0.A. is dismissed.
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(B.S. Hegde) (N.V. Krishnan)
Member (J) - Vice-Chairman
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